163  Re Calling Attention

[Shr1 K Narayara Rao)

I wich to <eck some clarifications from the
Chair  According to the rules, the primary
object ¢f the calling-attention 18 that the
Minister conceined must make a statement
That 1s the exact wording of the rule  You
have been kind encugh to make a certamn
relaxa on that tle stattment may be cir-
culated to the five members who are con-
cerned.  The object of tl e calling attention-
notice 1s to focus attention on a particular
1issue and not to cross examine the hon
Minister  The primary cbiect of clrcutating
the statement to the Men bers concerned 15
pnly to enable thum to ask for supplemen-
tary information My submisson s only
this 1 would like to know wlcther vou
are going to make it a hard and fat nle
in all cases or vou arc e« mg to permit s me
relaxation In special cases

SHRIN K SANGH1 (Jalore) You
may call upon the hon Mimster to make
the statement now, and we can go ahcad
with 1t

MR SPEAKIR ‘cmetimes, if we have
to have certain excep 1ons, how much time
should be given beforc the statement 1s typed
and got ready ?

SHRI RAJ BAHADUR , I suggest that
this may be taken up at five o’clock

SHRI SWARAN SINGH It will be
ready by five O’cloek

It 1s only a page and a half The state
mcntis not very lorg

MR SPEAKER Then, we can take 1t
up after domg this formal work.

1 do not think that the practice of put-
ting off the calling-attentic n-notices to the
evening 1s & very healthy practice  If hon
Members like, we can adopt 1t and I can
aflow But 1t all deperds on hon Memben,
because once we do 1, 1t will continue
agamn

What ¥ propose 1s that we do the formal
business and before the debate on the Fin-
tnce Bill 15 resumed, 1 shall allow the cal-
Iimg-attentinn-notice, I shatl go slow a bit,

——————,
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12 23 brs
PAPFRS LAID ON THE TABLE

ANNUAL REPORTS OF THE NATIONAl
INSTRUMENTS AND OPTHALMIC GLASS | D
AND INSTRUMENTATION [ 1D , AND
NOTIFIC ATIONS UNDIR ESSENTIAL
COMMODITIES ACT

THE MINISTER OF INDUSTRIAL
DIVLLOPMENT (SHRI MOINUT HAQUE
CHOUDHURY) 1 beg to lay on the
Table—

(1) A copy each of the following papers
(Hindi and Enghish versions) under
sub scetion (1) of scction 619A of
the Companies Act, 1956 ~—

(1) (a) Review by the Govern-
ment on the woiking of the
Natiotal  Insttuments  ind
Ophthalmic  Glass T imind,
Calcutta, foi the year 19 0-71

(b} Annual Reroit c¢f tre
National Instruments and
Ophtha'mc  Glass  Tinuted,
Calcutta, for the year 19 071
alcng with the Audited Accou-
nts and the comments of the
Comptioller and  Auditor
QGencial theteon [Placed in
Library See No LT ~ 042/
721

(a) Review by the Govern
ment on the working of the
Instrumentation Limited,
Kota, for the year 197071

()

(b) Annual Rejot of the
Instrumentation Limated
Kota, for the year 1970 71
along wih the Audited
Accounts and tho comm nts
of the Comptroller and Audi-

tor Gengral thereon [P/ ced
i Library, See No. LT—
20 3/72)

(2) A copv each of the following Noti-
fications (Hind1 and Boglsh ver
sions) under subwection (6) of
section 3 of Uit Basential Com-
moditices Aét, 1955 1em
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() The Copper (Prohibwtion of
Use in the manufacture of
Electrical Cables and Wires)
Amendment Order, 1972, pub-
hshed n Notification No
5 O 283(E) in Garz.tte of India
dated the 12th April, 1972
(Placed in Library. See N>
L T—2044{72]

(1) The Llectrical Cables and

Wires (Control) Amendment

Order, 19/2, piblrhed i

Notihcation No 5 O 284(E)

m Gazeite of India dated the

12th april, 1972 [Placed n

Librars  See No LT —2045/

72}

SHRI VIKRAM MAHAJAN (Kanga)
Ilawe given notice of a priv lege notion
under rule

MR. SPFAKLR I shall not allow 1t

SHRI VIKRAM MAHAITAN
rule 222

Under

MR SPEAKER:
unless 1 allow 1t

He cannot rawve 1t

SHRI VIKRAM MAHAJAN
read out the rule ?, .

May 1

MR SPEAKER .
rule very well,

No [ know the
L2t hun ke:p kindly sitting.

SHRI VIKRAM MAHAJAN Because
1t concerns a Member of Parhanient and 1t
has to be put to the House ..

MR S$PFAKCER *
Let hm p'ease sit down.

I do not allow st

SHRI VIKRAM MAHAJAN ¢
read vut the ryle ?

May I

MR SPEAKER *© 'The hon Member
must presume that the Speaker knows 11,

SHRI VIKRAM MAHAJAN :

The
tuley .

" MR, SPEAKER ; 1am disallowng it.
Sinoe the h;m. Wisinbar §s speakeng without

VAISAKHA 27, 1894 (S4K4)

“*Not ieorded,
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my permuission, nothing that he says will be
recorded,

SHRI VIKRAM MAHAJAN

MR SPEAKER | am not allowing
it This s not the practice of the House
1 am surprised, being a lawver he should do
tike tus,

SHRI VIKRAM MAHAJAN :
must give mv. a hearing

You

MR SPEAKER { am not bound t»
It s only waen I gve consent that I neel
hear him

TAS (RICRUITMFNT) SFCOND
MINT RUIPS

AMLN)

IPS (RTCRINTMENT) SCCOND  AM ND-
MENT RULFS

THFE MINISTER OF STATE IN THE
MINISTRY OF HOMF AFFAIRSY AND
IN THL DEPARTMENT OI' PERSONNEL
(SHRI RAM NIWAS MIRDHA). I beg
to lay on the Table a copy each of the
foll.wing Notifications (Hind: and English
verstons) under sub-secti n (2) of section
3 of th. All India Se vices Act, 1951 ¢

(1) The Indian Admunsstiatine Service
(Recruntment) Second Amendment
Rules, 1972, published 1n notificca-
tion No G S. R 540 m Gazette
of India dated the 6th May, 1972
{Pluced 1 Library, see No LT—
2046{72}

(2) The Indian Police Serv ce (Recruit-
ment) S:xcond Amendment Rules,
1972, pubinhed in Nonfication No.
G S R 5 1n Qazette of India
d ted the 6th May, 1972 [Placed
m Library, See No LT~—2W7/72]

IPS (FIXATION OF CADRE STRENGTH
SECOND AMLNI'FNT RTGULATION
SECOND AMINDMEINT OF 1972 10

1P8 (PAY) RULES

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI!
K C PANT 1 beg to lay on the Table »



